
decisi()ns o'n behalf of the O()verl1m~nt. 

(c) and (d). The Em~,owercd elm :1i. 
tt.!o I bas held- two meetings for c:>uside-
rina ttUI recommendations. No dec ision,s 
have yet been announced. 

mount Passed on to Hotel Matlrya by 
A MIS Indian Tobacco Company Ltd. 

I l j,. stiR! "'RAM BHAGAT 
PASWAN: Will thfJ Minisler of 
FINANCE be plca~ed to slat c ; 

{a} whether Government aware th.tt 
MIS Indian Tobacco Company Limit~d 
passed on a huge amount of its inc.)me 
to its hot cl group and towarus publicity 
expenditure ~o as to reduce iiiCOmt~ : 

(b) if so, the total amount passed 
on to Hotel Maurya group by MIS Indian 
Tob: ceo Company Limited and the names 
of advertising agencies through wh:ch 
publicity work has becn done by Indian 
Tobacco Company; and 

(c) whether Government pr.)pose to 
order sped;"l l'nquiry in the matter? 

THE MINISTER OF STATE IN THE 
MINISTR Y OF FINANCE (SliRI 

JANARDHANA POOJARY) : (a) and (b). 
Since MIS Indian Tob' cco Co.npany Limi-
ted owns the W clcomc Group ('f Hotch, 
incurring· expenditure on behalf of its 
hotels is a normal business activity for 
MIS Indian Tobacco Company Limited, and 
the Question of reducing its inc)me by 
way of any expenditure on its hotels does 
not arise. Expenditure laid out wholly and 
exclusivciy on advertisement is an allow-
able deduction, untlcr section 37 of the 
I.T. Act, 1961, if the conditions laid 
down therein are satisfied. 

Names of the "main advertising agents 
of Indian Tobacco Company Limited, 
inter, alia, are as under: 

(t) MIS. Clarion Advcrlh.ing Sel vices. 
Limited, 55, Mir7a Ghalib Street, 
Ca!cutta-7000 1 b. 

(2) MIS. Hindustan TlwDlrbon 
Ass( ciat ('s ,Ltd., :0 Bond\)' 
R.oadA Calcutta· 700 0 19. 
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(c) Atlowability or otber_be or 
cxpe,diturc in~urred OIl .advertismoDt 
will be looked into while COD1plotiq the 
relevant assessments of MIS. IQdiaQ 
Tobaccv Company Licuited. 

Accountability of N olbinee Direetol"l la " 
Matters or Fraudulent Traaseet'oaj 

7136. SHRI INDRAJIT GUPTA: 
Will the Minister of FINANCE ba 
pleased to state: 

(a) whether it is a fact tbat tho 
nominees of the D;partment of Baqkin, 
and the Rcs'.!fve Bank of India serve al 
Directors on (he Boards of Baqk of 
Baroda, CJntr(ll Bank of India, PUrQab 
N~ltjonal Bank and the Unioa BaQk of 
India; 

(b) whether it is also (act that a 
numb ~r of these Directors have been 
nominated on the Boards of otber 
na~iona1iscd b.lllks also; and 

(c) if so, the accountability of those 
n\)minee Directors in tbe matter 0' 
fraudulent transactions in these baota 
reported by the national press in tbe 
recent' P[!st ? 

THE tviINISTER OF STATE IN THB 
MINISTRY OF FINANCE (Saal 
J,\NARDHANA POOJARY) : (a) Yea. 
Sir. 

(b) Yes, Sir. 10 some cases, COI1tral 
Governmen t officers have beon appointed 
as Djre~ton on more than one bIAk. 

(c) The nomillee Directors of the 
Reserve BJnk of India and the Central 
Government are not vested witb aa)' 
sp~cial powers and do not enjoy any 
special status on the Boards. Matter. 
coming up befIJre the Boards arc decided 
by wncensus. I and if aeQ8 •• ary by • 
majority of votes. Tbe respooaibiUt)' of 
the Board is collective and in \'1e1t t)f 
this no individual Member ean IN IIett 
acc()untabl e or &1 havin. "any spec.l 
responsibility for nt.Hen pertaitlttJa to 
the day-to-day mana.ernent of baat. 
unless be is, il'l .f.Other .,,1111), 
txpecltd to sboulder tbe RJIpODlibDrtJ'. 




